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Written Answers 44

Maharashtra-Karnataka boundary
dispute

54. SHRI ANNASAHEB GOT.-
KHINDE: Will the Minister of HOME
AFFAIRS be pleased to stafe:

(a) the broad outlines of the efforts
that are intended to be made by the
Government to evolve a satisfactory
solution of the long standing Mahara-
shtra-Karnataka boundary dispute;
and

(b) whether Government intend to
lay any time limit to solve the same?

‘THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) and (b). The whole matter has
still to be viewed by present Govern-
ment. At this stage, it is difficuli to
give an outline of the efforts proposed
to be taken or to set a time limit for
reaching a satisfactory solution. The
endeavour of Government will be to
settle the matter as early as possible.

Allotment of House Sites jn Andamans

55. SHRI MANORANJAN BHAKTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
allot house sites to houseless indus-
tria] workers and agricultural land
to landless Kisang and workers in
Andamans; and

(b) if so, the criteria of allotment
and when it will be done?

'THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) and (b). A good number of house
sites have been allotted to house-less
persons in Andamans. Most of such
persons are industrial workers.

(b) Agricultural land is allotted
under the provisions contained in the
Andaman & Nicobar Islands Land
Revenue and Land Reforms Regula-
tion and rules framed thereunder. At
present there is no cultivable land
available in the Islands.





